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CENTRAL ADIimSTRAIIVE TRIBUKAL 

LUCKIIO’v' BEi:CH 

LUCKirOU

O.A. He. 160 of 1991

K .S. Dtsit 

Union of Ix-dia &  others

versus

Applicant

Resporri. ents.

Sliri O.P, Srivastava, Counsel for Applicant, 

Shri A.K.Chaturvedi Co-juisel for Respondents

Goran:

Hon. l‘lr. Justice U .C. Srivastava, V.C.

Hon. i*r. K. Obayya, Adm. Member.

(Hon. Mr. Justice U.C. SR m Si’4?A, V.C. )

The applicant who was Assistant Stdion Master, 

was transferred to several places and while functioning 

as Rest Giv©r station l-.aster at six Railway Stations, 

was placed under suspension vide order dated _2.12.C3 

but it appears that the said order was lateron 

recalled and the suspension was in respect of a 

quarter which was in his occupation. The a^jplicant,

in the mean time has been laaking representat ions

H r
I’egap din^ j-xi s transfer^© some other place but 

ultiina!.eiy reply was given to him on 16. 1.91 that his 

case does not qualify for permission to retain the 

quarter beyond 9 . 6.1989 and his represertdion was 

rejected.
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2. According to the applicant while he v/a.s i/aiting 

Tor a fresh order of transfer, the suspension order 

was passed . The?)plicant has challenged the order of 

suspension on various grounds including flid; it is by

way of punishment, merely because he retained'ftie quarter, 

and no quarter was retained by him and he has not 

violated any rules and h . cannot be placed under 

suspension on this very ground and also because he 

has discovered a big cash embezzlement at Kheri town.

3. The respor,dents in the counter af idavit have 

pointed out th^ the charge sheet has been served 

upon the applicant now, on 25 .5 ,91  and it appears that 

the enquiry proceedings have not been concluded.

4. We do not interfure in the suspension order.

1‘he respondents are directed to conclude the enquiry 

within 3 months and the applicant shall cooperate

with iie enquiry. If  the enquiry is not coii5)leted in spite 

of cooperation of the applicant, suspension ordjr 

will stand quashed,

5. Applicant's application stands disposed of

as ^ o v e  with no order as to costs.
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^hakeel/-. Lucknou: Dated: 23 .10 .92 .

V.C.


